
CENTRAL ADMINISTEATIVE TRIB AL 

f 1996. 

(U N L I TED) 

':29LO3 96. 

Present: Honeble  Mr.Justice A.I .Chattj ,Vicechajrmai. 

Hon' ble Mr. M.3.Mukhe jee,Admni trative Membe 

A4RENDRA TI-LAKUR AN . 

- 	..VS.. 
 

UNION OP I 'DIA & O$. 	 ' 

'ORD 	R 	 II 

This petition has en preen ed as unhiste4 motin 
to-day by !r.B,R.Das,1d.c se1,apea ng with Mr.B.P.Manria, 
ld.counsel, on behalf of 	petitione * None aeais for the 
respondents. 

The case will be 1 ted for he ring regarding admissio 
on 2.9,96. Meanwhile, the 	titione.r uld inTn'ediate.y sethie 
notice on all the.responden .s a1ong1 wi h a copy of this apj)iic 

reply at least a week befor 

tionand annexures thereto. Responient are directedtto file 

the n4t ate. 

Mr,Das submits tha,tthe resondent authoritis hd 

originally allotted to him q,uarter NOA.13,UnitB4ypeA/II 
by order dt.28,10.92. Subs ently, the\ authorities have cncel... 
led the allotment f the sa quartcr o the ground that i had 
been allotted to him erron sly andI he has been cha4jed witb. 11  
penal rent for occupationof\ the sam a d he is beings evictd 
from the said quarter. He futher smi s that he re the 
cancellation of the quarter, he has iiot \been allotted any 
alternative quarter although he is pkeprea to move tb othe 

he 
quarters in which/is entitle to. 

Hearing the ld0 00unSE 

by way of an interim measure, 
fort1e p titioner, we direc 

that the p titioner shall applr 

. *'e . 

low 



. 	•7 

-: 2 .- 	

I 
f or allotment of t quarter befo e he Chairirn,Ouarter 
Committee in terms of thei letter f he Divisiona1: Railway 
Manager dt.22.3e96-.rnnexuke-A.3 tE tt e petition. We further 

direct that till he is allotted aii a ternative quater or 
till further orders frc*i this 6out, nichever is earlier, 

I 
the impugned order regardng recoer 1  of penal rent and 
eviction shall remain stayed. 

Plain.copy of thi6 order e banded over tothe 

ld.counsel for the petitiner forse41ice on all the 

	

respondents. 	
j 

(N,S.Nujtherjee) 

	

Mernber(A) 	 -1Vice-Chairman. 


